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TATA POWER-DDL

TPDDL/PMG/CERC/11112016 - Cos S a3 - Dated 11" November 2016

Ms, Shubha Sarm'a,

Secretary, : -
Central Electricity Regulatory Commission, -
3rd-& 4th Eloor,

Chandrlok Building,

36, lanpath New Delhi- 110001

Subject: Comments invited bv Hob ble CERC in the matter of Draft Central Electr[ city. Reguiatory
Commission (Sharing of inter-State Transm:ss:on Charges & Losses) {Fifth Amendment} Regulations, -
2016. :

Déaﬁ Ma‘da'm' i

We wnte in reference to the pubht notice issued by Hon’ble CERC vide notifcatmn number L- 1;’{ )/2009-

CERC & 1-1/44/2010-CERC dated 28" October 2016, wherein comments /-suggestions / ohjections were -
Invited fmrn the stakeholders and mterested persons on the draft reguiatlons regardmg the subject matter. K

'ln Ime wnth the same prease fmd attached a copy of the TPDDL comments/Suggestmns on the SUbjECt Ry

matter along wnth thls Ietter for your kind’ perusal
Thankin‘g"You. :

Yours Smcerely,
For Tata Power Delhi Distribution Ltd

it 304k

Ash|s Kumar Dutta
HoD (Power Management Group)

Enclosures: ' 5k ‘\ ’ Yo\ I

1 Annextire 1- Copy of TPDDL Comments/Suggest[ons.

"TATA PQWER DELHI D!STRIBUT]ON LIMIT_ED
(A Tata Power and Delhii Government-Joint Venture).
-7 Ccrpurateomce NDPLHauseHudmn Lmestﬁngsnay(}amooe]m =10 089 5

ST




TPDDL Comments on Draft Notification of “Sharing of Interstate Transmission Charges and
losses” (Fifth Amendment) Regulations, 2016.

Introduction: Tata Power Delhi Distribution Limited (TPDDL} is a joint venture of the Tata Power
Company Limited and the Delhi Power Company Ltd. (a fully owned company of Government of
NCT- of Delhi “GNCTD”) with majority shareholding of 51% being Wlth Tata Power Company
Limited. Delhi Electricity Regulatory Commission (DERC) vide ‘its order dated 31.03.2007
reassigned all the existing PPAs with DTL, to distribution licensees including TPDDL as per their
load profile and accordingly, the Petitioner with effect from 01.04.2007 has been procuring
electricity from such generating units, central generatmg stations and other generating
stations.

Over a period of last few ye'érs with the capacity addition in the transmission sector,

Transmission charges have also increased sngmﬂcantly Currently main challenges being faced’

by TPDDL is ever mcreasmg transmlsswn tariff which has become a 5|gmf|cant portion of the

power purchase cost. Since the beginning of PoC regime (1st July 2011) till June 2016, the' g
applicable total transmlsswn charges ( Rs. /MW/Month) for Delhi as a whole have mcreased by f

around 55. 56%. (At a CAGR of 9. 24%). In the same perlod the monthly Transmlssmn Charges bill
amount raised by PGCIL to TPDDL has mcreased by around 78.88 % (At a CAGR of 17. 79%). The
graphical representatlon of the same has been appended below: ~

Average POC (Drawal+ Injectlon) charges for Delhi (Rs /MW/I\/Ionth)
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Average Monthly ISTS Bill of TPDDL (Rs. Crores) Vs. Average LTA (MW)
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4. Amendnient to Regulation 9 of the Principal Regulations:

“Quote”

Proposed Arrien_dmeht'st

(1) Subfclauée (1) of Regulation 9 of the Principal Regulla'tiohs shall be SUbStituted as under:

“(1)The transm/ssmn charges for MTOA customers who are not availing LTA to target
region for the capacity under MTOA shall be charged 1.25 times of the LTA POC rates as
notified by the Commission from time to time. : :

(2) The transmission charges for STOA customers who are not avallmg LTA to target
region for the capacity under STOA shall be charged 1.35 times of the normal STOA POC
* rates as not/f/ed by the Commission from time to time. :

Provided that the surplus charges co//ected under above clauses shal/ be reimbursed
back. to DICs paylng charges under flrst bill in the next month. LR

TPDDL Comments/ Suggestlons

A higher=MTOA rate of 125% has been proposed for DICs not having LTA to target region. For

instance take the case of an IPP/Generator having-a capacity-of 1320-MW and target LTA of, -

say, 500 MW. Kindly appreciate that for such a Generator, connectivity line have a transfer
capacity of 1320 MW up to pooling station. Beyond the pooling station most probably CTU will
plan a system capable of evacuating 1320 MW otherwise there will be frequent complaints of
Congestion & Market splitting. As a result the generator will be able to get a transmissj;
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system capabie of handling its full capacity {1320 MW) even if it is liable to pay transmission
charges only to the extent of 500 MW for which it is availing LTA: For remaining capacity it will
pay MTOA/STOA charges only when it actuélly schedules power. This tantamounts to gaming
and avoiding the servicing of the sunk investment done in ISTS for that Generator. The burden
of transmission charges underpaid by the generatar would be socialized on other LTA holders
like TPDDL. Hence, TPDDL opposes to allow the possibility of any Gaming by such Generators.
Further, it would be pertinent to mention that peak injection by a Generator is generally equal
to its installed capacity less auxiliary and there is no uncertainty about it. On the other hand
Discoms like TPDDL have to constantly reassess its peak drawl requirement from ISTS because
the demand of a Discom is a dynamically varyingfigure.

Therefore, it is submitted that any generator connected to ISTS,

whether private or CSGS, should be mandated to avail LTA (Target/Point to point as the case

may be) corresponding to its installed capauty (IC) or ex-bus Installed capacity.

Accordingly the proposed amendment in Sub- c%ause (I) of Regulation
9 of the Prmcnpal Regulations (both the provisions 1 and 2 as mentloned above) need to be
revisited by the commission disallowing any flexibility to all the generators ( IPP,CSGS etc.) in
availing LTA lower than its Installed Capacity ( IC)/Ex-Bus Installed Capacity { IC). The flexibility
granted under both the provisions 1 and 2 as mentioned above should be applicable for Drawl
DICs only A#here the demand patterh keeps on varying due to multiple factors like weather,

Govt. policies etc.

Further to above, it is the view of TPDDL that Discoms and other /

Drawl DICs may be allowed to avail MTOA/STOA at narmal rates up to 120% of their “Approved
withdrawal” {MW). This is to provide flexibility to Discoms to meet its varying consumer
demand under various contingency situations and to enable them to adopt merit order
dispatch considering the prices of electricity in the open market. However, beyond 120% of
their “Approved withdrawal” (MW), the Discoms/Drawal DICs may be charged at the rate of
125% of the normal POC withdrawal rates for excess drawl under MTOA and at the rate of
135% of the normal POC withdrawal rates for excess drawl under STOA.

In this regard we would like to bring to the notice of Hon;ble commission that certain states like
Punjab, Haryana, Chandigarh and Rajasthan are importing huge quantum of power under
MTOA/STOA in addition to their approved withdrawal and the same amounts to a drawl from

. ISTS as high.as 160% of their.” approved withdrawal” on many occasions. This tantamounts to - -

gaming for avoiding the payment of LTOA charges while getting additional ISTS capacity being
created for them through the so called process of Co-Ordinated planning. The commission may
kindly give directions to the CTU to create such import capacity in ISTS only if there is a




matching increase in the commitment to pay LTA charges by such states under the BPTA with
the CTU.

4.4 Amendment to Clause (9) to Regulation 11 of the Prihcipal Regulations:
IIQ'uote"
Proposed Amendments:

First, Second and third proviso to clause (9) of Regulat/on 11 of the Principal Regulations shall be
substituted as under:

"Provided that a DIC which has been . granted LTA to a target region and is: paying
injection. charges for Long Term Access avails Short Term Open Access to any reg/on, the

quantum of Short Term Open Access shall be adjusted in the follo wing month against the:

quantum of Long Term Access to Target region limited to quantum of Long Term Access
to the extent of the quantum for which DIC has paid charges.

Provided further that a DIC, Who has been granted Long -term Access to d target region,
shall be required to pay PoC /njectlon/ withdrawal charge for the Approved lnjectton
/Wrthdrawa/ for the remaining quantum after offsetting the quantum for Medium-term
Open Access, and Short-term open access to the extent of the quantum for which DIC has
paid charges.

Provided also that the Withdrawal PoC charges paid by DIC towards Short term open
access given to a DIC shall be offset against the corresponding Withdrawal PoC charges
to be paid by the Wlthdrawal DICs for Approved withdrawal limited to difference of
Approved Withdrawal and Net withdrawal (load minus own /nject/on) considered in base
case, if Approved withdrawal is less than the Net Withdrawal:”

TPDDL Comments/Suggestions:

We welcome the proposed amendments to first, second and third proviso to clause (9) of
Regulation 11 of the Principal Regulations. Vide above provisions the Hon;ble Commission has
facilitated the target LTA holders not having identified long term buyers to get the offset of
charges paid under MTOA/STOA against their committed LTOA charges towards any target

region. This flexibility isfreqtjir’ed}vin a competitive market-scenario toienable'buy.érs as'well-as -

sellers to optimize their cost of procurement or sale revenue as.the case may be. The same
principle of providing 100% offset to target LTA holders (in lieu of MTOA/STOA), needs to be
extended to DICs having point to point LTAs otherwise it will result in inequity -and.
discrimination in the LTA category. Therefore , TPDDL suggests.that any MTOA/STOA
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qUantum/char‘ges availed by drayvl DICs such as TPDDL should be offset to the extent of

unutlllzed LTA quantum in MW calculated by ﬂndrng the dlfference between the ”Approved

wrthdrawal" and the 'maximum scheduled quantum of power in MW against such LTA on a
~monthly basis. Methodology suggested by TPDDL Wthh deals with offset of STOA charges
’ against the correspondmg Withdrawal PoC charges to be pald by the Wrthdrawal Dle has been
attached as Annexure- 1 | Npt- : :

TPDDL Additional Submissions:

1.

Inshort term- appllcatlons, prlorlty of Corridor allocation should be given to' states
whose LTA is More than or equal to ltS peak Demand Any margin left. thereafter shoulcl
be allocated to the states having LTA’s not commensurate with their peak demands.

No credrt pertalnlng to MTOA/STOA transactlons should be passed on to customers who

are avallmg MTOA As: the respon5|brllty of serwcmg the sunk investment done in ISTS;
remain with LTOA holders any credlt should be d|str|buted only to the extent of LTOA.

quantum and . ‘should be: passed on only to the benefluarles havmg LTOA Thls Wlll

_encourage aIl the LTOA holders to make therr LTOA commensurate w1th their peak‘
-demands. - o ‘ ‘

States/Customers who depe'ncl heavily on STOA/MTOA import transactions to meet
their peak demand should not be provided any credit for STOA/MTOA transactlons until
their LTAs are commensurate/reallgned with their peak demands.

While conducting bidding for corridor reservation under short term open access, no
congestion charges should be payable by utllrtles/states having LTA’s commensurate
with their peak - -demand. Utilities responsnble for corridor _congestion should - be
identified and congestion charges -should be recovered only from such states and not
from others.
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" Vizthodology Proposed for Offest Credit of Transmission charges paid under STOA/MTOA with respect to "Approved Withdrawal from ISTS"
"Approved _s.mxics Margin ° . Difference of
: . Scheduled ] Maximum ) : ’
withdrawai . Available to Approved .
(Includ DY - | ncrommodata | POt URder | g | TPDOL _
:MM_,_“_%V oo |0 ¢ |STOMMIOAby | S % | gty for o
5.No Assumptions : {including | "° TPODLforthe | Offset of STOA :
as per RTA STOA/MTOA Scheduled Lo
LTA+MTOA) I v month " credit { MW)
Issued by NRPC (esetmedina import by (MW} Drawal
T (MW TPDDL{iM (MW
(M) month {MW) fiaw) (MW)
1 2 » 3=1-2 4 5=3-4 6=3 7 i
- Case-1- TPDDL Maximum TPDDL should get a Coniplete :
Drawa! from ISTS for the ' . ommmﬁ\nﬁa: of STOA amount upto a
1 month does not exceed 1800 1600 200 00 0 200 drawal of 200 MW for the month as
the "Approved the same is within the Limit of -
| o Withdrawal" “Approved Withdrawal” of TPDDL_ | *
- After providnga Offest/Credit of
STOA amount upto a drawal of 200
g MW, credit regarding STOA charges
Case-2- TPDDL Maximum peratining to the additional cmaém_ of
Drawal (M) From ISTS for 3 100 MW should be be processed as
2 v e 1800 1600 200 300 -100 200 per the Sharing Regulations and any
the month is more than its : . _
o 3 v N drawal beyond 120% of " Approved
Approved Withdrawal", . o
: ] Withdrawal may be paenlized a5 per
’ the suggestions made by TPDDL under
proposed amendmeit to Regulation 9
ﬁ : - of the Principal Régulations.




